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m.P. 3845/91

O.A. 445/91

10,12.91 If

PRCSENTs Sh.Sant Lai, eognsel for th« p«titiun«r.
I

Lat a notice b« issuid on this fl^P.

to th« oth«r party, returnibla on 31,01.92.

( I,P.GUPTA )
MEMBER(A)

31.1.92,

( RAM PAL SIWGH )
ylCE CHAIRMAN (3)

crp, '̂ us'J^i
Present : Shri O.R.Gupta, Counsel far the

potitianer in MP 1^8.3845/91.

Shri 3.C.Maian, Caunssl far the
ras^snfients.

\

The Icarnoi caunscl far the
• /

applicant pain'teii aut that a representatisn uas

submitted by the applicant uha is a Tachnical

Assistant far prarnatian te the past af SSO Gr.II,

This representatian is dated 17.9.1991. Tho

applicant claims that ha is eligible in term

fflf the modal racruitmant rulas and his main

prayar has been for amendment af the recruitmant

rulas and cisnsideratian af his case far pramaf'

tian ta the past of SSO-II.

3» The cQunsel far tha applicant that

said that his repr-esantatiari ta the Secretary,

Ministry «f Pauer and Nan-Canventianal Energy

Saurcas still ramains undispasad of. Ue,

tharefarc, direct that his representatian shauld

be duly cansiderad and disposed af by a speaking

. ardar within a pariad af 4 fnsnths, uheraafter

if the' applicanjt has an^griavance,, he is/ree
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t» appraach this Tribunal.

The DA'445/91 and MP.No.3845/91 bath

stanal disposarf af finally.

(l,P,Gupia^
Ramber (a)

(Ram Pal Singh)
U.C. (3)

)
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